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1324 SHRI D.O. ~A: WIU the 
Minister of URBAN DEVELOPMENT be 
pleaSed to staie: 

(a) the number of houses constructed 
by HUDCO and ptheragencies fe" providing' 
accommodation in rural areas In Himachal 
Pradesh during in tbe last three years; 

(b) whether any other housing scheme 
apart from "Antyodaya' and "Indira Avas 
Yojami· tor SchedUled Castes and Sched· 
uledTribesin rural areas in Under consider· 
ation of the Union Government; and 

(c) if so, the details thereat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) HUDCO is 
not directly involved in the construction of 
houses in rural areas. However, it provided 
loan assistance to public housing agencies 
and other eligible institutions for the con-
struction and upgradation' of houses for 
different saetions of rural population, with 
particular emphasis on' the ,needs of the 
landless poor. During 1988·89, HUDec 
sanctioned loans for construction of 1119') 
dwelling units in the rural areas of Himachal 
Pradesh. During 1989-90 to ,1991-92, no 
rural housing sct'I8i'n8S has been received 
by HUDCO IromHlmachal Piadesh Under . 
the central Scheri1e-of IridITa Awas Vojana, 
for Scheduled CasteslSchaduledTribes and 
Freed bonded, labour below poverty line, 
1307houseswentleportedtobeconstrucled 
in Himachal Pradesh during ; 988-89 to 
1990-91. 

'" (b) and (C). Govt. has formulated a 
Rural Housing, Scheme in the 8th ,Five Year 
Plan for providing starter houses with a 
covered area of-20sq. meters forlhe people 
below poverty line In rural areas. The details 
are yerto be flnalsed. 

1325.' SHRIJ. CHOKKA RAO: 
SHRI- 'RAM LAKHAN SINGH, 

YAfJAV: 
S~IBAAELALJATAV: 

- WI the MinISter of PLANNING AND 
PROGRAMME IMPLEMANTATION be 
pleased to state: 

(a)whetherlhecormdtlaetonwlewthe 
Gadgll formula has sUbmitted lis report; 

(b) ifso, the recom~ndations made by 
the Committee; and 

, (c)lhestepstakenlpropoSedtobetaken 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY. ,OF, P.LANNtNG AND 
PROGRAMME NPlEMENTATION (SHRI 
H.R. BHARDWAJ): (a) to (c). Yes, SIr. Rec-
ommendations of the Committee were con- . 
slCf8r8d bYlheN:O;C. in its meeting he1d on 
23rd and 24th of December, t 991 and the -
formula was approved as indicated below: 

I. From the total Central assistance, 
setting apart the funds required lor exter-
naRy-aided-schemes, as Is now being done; 

n. Providing from the balance; reason-
able amounts forSpecial Area ProgI8mm8S, 
viZ., 

(a) HIli Areas; 

(b) Tribal Areas; 

(c) Border areas; and 

Cd) N.E.C.; 

III.' Keeping from the balance 30% lor 
the ten Special Category States; and 

IV. Alfocatlng the balance among the 
fifteen non'-Sp8Ciai category States as per 
the foUowIng'crlterla: 


